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BEFORE THE GREEN TRIBUNAL, EASTERN ZONE BENCH AT KOLKATA

0O.A. No. 1 of 2024/EZ
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AFFIDAVIT IN OPPOSITION ON BEHALF OF RESPONDENTS NO. 19

Respondents no. 19 begs to state as follows:-

1. That the application is not maintainable in its present form as well

as law and in facts and it is completely vexatious and malafide one.

2. That the application is hopelessly barred by law of Limitation.

3. That the application is completely devoid of any cause of action.

4. That the application is barred by the principles of Estoppels, Waiver,
and Acquiescence.

5. That the application is barred by different provision of Specific Relief
Act.
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0. Save and except what are matters of records of this proceedings and

except those what would be substantiated by the applicant herein, by
production of material records at the time of hearing of the petition, the
answering respondents deny each and every allegation contained therein

which are contrary hereto and/or inconsistent therewith.

7. That before dealing with the contents of the application, the

answering respondents would like to state as follows:

i) That the answering respondent herein purchased some plot of
land lying and situated at District- South 24 Parganas, Mouza-
Atghara, Police Station Sonarpur, JL No. 5, RS Khatian No. 73,
RS Plot No. 157 & 156 measuring total about 4 Cottah 100 sq. ft.
along with an old structure hereon over the demarcated portion,
adjacent to the 20 ft wide public pathway maintained by the local
Panchayat, by way of registered sale deed being No. 1357 of 202
from Chittaranjan Jana through his power of attorney holder Sri
Samar Ghosh, and became the absolute owner in respect of the
aforesaid plot of land.
Photocopies of the aforesaid deed is annexed hereto and marked
with the letter "P-1",

ii) That in respect of the plot of land lying and situated at District-
_mmmean South 24 Parganas, PS- Sonarpur, JL. No. 5, Mouza-Atghara, RS
,/;@\&f““? mgﬁx%%g{haLlan No. 73, RS Plot Nos. 157 & 156, Upendra Nath Mondal,
s:%g\ﬁ&hagendranath Mondal, Bipin Bihari Mondal, and some, other

W Mgﬁwﬁﬁdwb
{ % hrea %w‘@% \ Qg}sons were the owners of the property. One Ram Das Mondal

a l%
3y Regn.NC-
24 a Partition suit being No. 104, 131 of 1931 before the Learned
ot )
R ~ il Court, of 2nd Sub Judge at Ahpore in respect of the aforesaid
. O

pursuant to which Upendranath Mondal, Khagendranath Mondal
and Bipin Bihari Mondal became absolute owner in respect of plot
No. 156 & 137.

And said Upendranath Mondal, Khagendranath Mondal and Bipin
Bihari Mondal seized and possessed the undivided 1/3rd share
each out of the aforesaid properties lying and situated at Mouza-

Atghara, PS-Sonarpur, JL No. 5, RS No. 184, RS Khatian No. 73,

Cont,
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comprised in RS Plot No. 156 & 157. And they used to enjoy the
aforesaid plot of land by way of construction as well as cultivation.
Upendranath Mondal died leaving behind his wife Usha Mondal,
four sons namely Ajoy, Arabinda, Abani, Santi and two daughters
Kana Mondal and Arati Roy. The Legal heirs of Upendranath
Mondal for the exclusive enjoyment of the aforesaid property
partitioned their property by way of registered Partition Deed
being No 5078 dated 31-07-89 duly registered before the ADSR,
Sonarpur and their name was duly recorded in respect of LR
Khatian No. 17/2,2/3,2/1,26/1, & 16/ 1 respectively comprised
in LR Dag No. 226 & 234, RS Dag No. 156 & 157. The aforesaid
legal heirs by way of registered sale deed transferred their property
in favour of Chittaranjan Jana vide deed bearing No. 2438 for the
year 1991 measuring about 1 Bigha 10 Cottahas 6 Chittacks and
30 sqg. ft out of their property, along with structure thereon and
after purchasing the said property he developed the property.

Thereafter Chittaranjan in the year 2017 sold 4 cottahs 100sq. ft.
in the year 2017 in favour of the answering respondent herein
through his registered power of attorney holder Samar Ghosh, i.e

in favour of the vendor of the answering respondent herein.

ili)  In respect of the plot of land lying and situated at District- South
24 Parganas, JL No. 5, Mouza- Atghara, RS Khatian No. 73, RS
Plot Nos. 156 & 157, since the decree passed by the Learned 2nd

/%ﬁgm@\ Sub Judge at Alipore, the owners and their successors started to
;/5” @@ »«“‘“‘“‘“"j?ijf \ enjoy the right, title and interest over the said property in respect

f ey HAZRU ﬁ%ﬁﬁﬁgﬁ%
[ T ares Kolkais

f their existing possession by constructing house and cultivation.

Regn M- ¢¢ e ough the classification of the aforesaid land was "Bil" but it lost
%K\ /58 character and became plain land much prior to independence
Z\ /S
N\ “and since 1931, with the lapse of time with the change of

ownership in succession, many construction were raised over the
aforesaid plot of land and subsequently they transferred several
portion of the plot of land by way of demarcated plot to several

persons, along with the structure standing thereon and the
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petitioners herein by way of purchase became the owner by way
of registered sale deed.

As such, much prior to the East Kolkata Wetlands (Conservation
and Management) Act 2006 came into force it lost its character as
water body as defined under the Provision of the act.

The answering respondents herein purchased the property and
applied for mutation of the same and duly recorded the property
in his name and is also paying taxes to the concerned authority in
accordance with the law. The classification of the land was Bill but
when the answering respondent herein purchased the aforesaid
land much prior to that before the act came into force its lost its

character by way of natural process and the petitioner applied for

conversion of the aforesaid land before the concern authority.

Photoooples of the apphcatlon for conversion is annexed-hereto
The answering respondent herem craves kind leave to produce the
copy of the ROR and tax receipt at the time of hearing, if
necessary.

Suddenly the answering respondent herein heard gossips from his
neighbors that the authorities have called for a public hearing for
the whole area and from one Subrata Mondal he came to know
that he has received a stop work notice dated 13-10-2023 from
the respondent authorities alleging that in violation of the East

Kolkata Wetlands (Conservation and Management) Act, 2006 he

e answering respondents herein craves kind leave to produce

he copy of the aforesaid notice at the time of hearing if necessary.

vl fj Qﬁ% fter the answering respondent herein came to know about the

Cont.

~ aforesaid notices he went before the Concerned authority and

asked whether any notice was served upon him or not for
attending before the authority but the authority failed answer and
asked him to write down his name and address in a blank paper.

The answering respondent herein specifically verbally stated
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before the concerned authority that he did not change the
character of the land and he purchased the plot of land which
already lost its character prior to independence as wetland and
also placed relevant documents and the authority concerned did
not pay any heed to his request.

vil)  That on 13-10-23 though the answering respondent herein visited
the office of the authorities but neither any notice for hearing was
served upon him by the authorities nor they were able to show
any notice issued in his name and all on a sudden the answering

respondent herein received an order vide Memo No. 513 dated 22-

12-23 from the authorities, received on 27/01/2024, directing the

\

charactero% mode;‘o\“ US‘:\WIthln 7 days.

Photocopy of the order dated 22-12- 23 is annexed hereto and

Aidgﬁed&@ fg\g;ette i b dues 6 popy bahle sordan ad MM b T Py
@

Viii) ié‘” %g 1%0 otﬁer alterrwtive the answering respondent herein
filed a\writ application be .ore the Hon’ble High Court at Calcutta

being WPA No 1285 of 2024 and the same is still pending for

udication

\\‘ That the answering respondent herein had previously filed an
l’afﬁdawt intimating the Hon’ble Tribunal that the writ application
-41s pending before the Hon’ble High Court. However, the said

< |
_ "j @fafﬁdawt has not been a comprehens1ve one and hence the instant

petition I deny and dispute all the allegations save and except what are
matters of records. The answering respondents have not made any illegal
construction and encroached upon any wetlands

9. With regard to the statements made in paragraphs 3, 4, 5, 6 and 7 of
the said petition I deny and dispute all the allegations save and except what
are matters of records. That the answering respondents have never been
involved in any illegal filling up of water body, encroachment of any
wetlands and illegal construction. Rather, the title of these respondents

have been cleared and no cloud is cast over the title of the respondents.
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10. With regard to the statements made in paragraphs 8, 9, 10, 11, 12,
13 and 14 of the said petition I deny and dispute all the allegations save
and except what are matters of records. That the answering respondents
further state that no law has been flouted the answering respondents.
Rather, the authorities, in an overactive manner, sent a notice to these
respondents which has been challenged before the Hon’ble High Court at
Calcutta.

11.  With regard to the statements made in paragraphs 15 to 36 of the
said application I deny and dispute all the allegations save and except what
are matters of records. That with respect to the land of the answering
respondents the allegation made by the applicant is absolutely false,
frivolous and as such the prayer of the applicant with respect to the said
land is bad and not maintainable. These answering respondents have
purchased the land upon thorough search and made construction therein

after obtaining requisite permission from the authority.

As such, the prayer of the applicant with respect to the
land of the answering respondents should fail and the application ought to

be dismissed.

Area Kolkala |
Gyl Regn.No. 447/18 %
% H

/

o)
VERIFICATION\
«..‘

That the statcment made in above in the foregoing paragraphs are all true
to the best of knowledge and belief and I being one of the defendant put
my signature in this verification on this \Wh.day of February, 2025 at court

premises.

é@fj;b K‘W

Prepared in my office.

Advocate.

Cont.
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AFFIDAVIT

I, Sanjib Kumar Mondal, son of Deben Chandra Mondal aged about 46
years by faith Hindu by Occupation Business, residing at Vill- Atghara,
Santi Park, P.O. Dhalua, P.S. Narendrapur, Kolkata 700152, do hereby

solemnly declare, affirm and say as follows;-

1. That ] am the defendant of the present suit and I am well conversant

with the fact and circumstances of this case.

It is true to the best of knowledge and belief.

2. That the statements made in paragraphs 1 to 11 in the written

statement are all true to the best of my-knowledge and belief.

3. That rest of our humble subrnission Befé?e \‘Ek_;is Ld. court.

B

{ { el & »% hat x? i

That I am swearing this afﬁci\:‘a@l\}:i;ta\on this day.foFebruary, 2025 at court
\’.\\ ';\\\\ }i R

premises. R o

Identified by me.

%

Advocate.

Cont.
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Drifted by :
SANKAR NASKAR
Advocate f
Enroimient NO.F/695/1999 ]
Alipore Polize Court )
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SRI CHITTA RANJAN JANA, (PAN : AQPXJ4689M), son of
Late Suphal Chandra Jana, by faith—Hi;;:l,.;y occupation-
Businéss, by N‘étionality—lndian, at present residing at 66, Prince
Golam Hossain Shah Road, P.O. & P.S. Jadavour, Kolkata-
700032, having permanent address at 13/6/2, Ramkanta Bose
Lane, P.O. & P.S.- Shyampukur, Kolkata-700073, hereinafter

called and referred to as the “VENDOR” represented by his

" constituted attorney SRI SAMAR GHOSH, (PAN : AQVP667304),
son of Late Nani Gopal Ghosh, by faith-Hindu, by occupation-
Business, by Nationality-Indian, residing at 66, Prince Golam
Hossain Shah Road, P.O. & P.S. Jadavpur, Koilkata-700032,
(which expression shall always unless excluded by or repugnant
to the context or the subject be deemed to mean and include his

heirs, executors, administrators, legal representatives, receivers

COa

. - - ¢ ‘Q ) Qs
and assigns) of the FIRST PART. by Virlwe 8 o qumteed o

laas ‘ s SQ_Q!} .,f}-,:d\m
Wkoraey An de Hleed No- 125 9[200% ~ e dhenid ol A9 y

AND

KUMAR .
SANJIB MONDAL, (PAN : AXQPM8964J) son of Deben

) Mondal, by faith Hindu, by occupalions Business, residing at
182A/2, Picnic Garden Road, P.O. Tiljala, P.S. Kasba, Kolkata-

700039, hereinafter called and referred te as the “PURCHASER?”

(which expression shall unless excluded by or repugnant to the

o

£\
"

%
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context to be deemed to mean and include her heirs, executors,

successors, administrators, legal representatives and/or assigns)

of the .SECOND‘PART.

WHEREAS by an Indenture of Bengali Saf Kobala made on
20th day of February, 1991 between Smt. Usha Mondal, wife of
Late Upendra Nath Mandai, Sri Arabinda Mandai, Son of Late
Upendra Nath Mondal, Sri Ajoy Mandal, Son of Late Upendra
Nath Mandal, Smt. Kanan Mondal, wife of Sri Janaki Mandal
and Smt Arati Mondal, wife of Sri Dwijendra Nath Roy
collectively descnribed therein as the Vendors of the One Part and
Sri Chittaranjan Jana Son of Srt Suphal Chandra Jana
described therein as the Purchaser of the Other part and said
Vendors collectively sold transferred and conveyed ALI THAT
piece and Parcel of land measuring 15 Cottahs € Chittacks 30
Square feet of land in LOT “N” and land measuring 12 Cottahs 8
Chittacks bill land in LOT “L” and also la;Lnd measuring 1 Bighas
10 Cottahs 6 Chittacks 30 Square feet of land in LOT “D” and
LOT “J” lying and situated at Mouza-Atghara, J.L. No. 5, District

Collectorates Touzi No. 39, Pargana-Kalikata, appertaining to

R.S. Knatian No. 73, comprising part of R.S. Dag No. 156 & 157,

796



2

i
¥
3
i
§

P.S. Sonarpur, now within the local limits of the Atghara Anchal
Panchyvat, in the District of South 24 Parganas and the said
Bengaii Saf Kobala was registered on the even date in the office
of the District Sub Registrar at Alipore and recorded therein in
Book No. I, Being No. 2438 for the year 1991.

AND WHEREAS since then the said Sri Chittaranjan Jana
the Vendor heréin absolutely seized and possessed of or
otherwise well and sufficiently entitled to ALL THAT piece and
Parcel of land measuring 15 Cottahs 6 Chittacks 30 Square feet
of land in LOT “N” and land measuring 12 Cottahs 8 Chittacks
bill land in LOT “L” and also iand measuring | Bighas 10
Cottahs 6 Chittacks 30 Square feet of land in LOT “D” and LOT
“J” lying and situated at Mouza-Atghara, J.L. No. 5, District
Collectorates Touzi No. 39, Pargana-Kalikata, appertaining to
R.S. Khatian No. 73, comprising part of R.S. Dag No. 156 & 157,
P.S. Sonarpur, now within the local limits of the Atghara Anchal

Panchyat, in the District of South 24 Parganas.

AND WHEREAS now being in need of urgent money the

Present Vendor herein divided the said land in few small plots
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and he declared to sell the portion of the said ALL THAT piece
and Parcel of land measuring 4 Cottahs out of 16 Cottahs in
LOT “D” Plot No. 11 & 12 lying and situatéd at Mvouza—Atghara,
Block-B, J.L. No. 5. District Collectorates Touzi No. 39, Pargana-
Kalikata, appertaining to R.S. Khatian No. 73, comprising part of
R.8. Dag No. 156 & 157, P.S. Sonarpur, now within the local
limits of the Atghara Anchal Panchyat, in the District of South
24-Parganas, which is morefully particularly mentioned in the in
the Schedule below and more particular shown in RED border in
the annexed plan hereto at market price Rs.1,50,000/- (Rupees
One Lakh Fifty Thousand) only and the Pur_:haser herein
coming to known the same accepted the offer and agreed to
purchase the same with proposed price of the Vendor free from

all encumbrances.

NOW THIS INDENTURE WiTNESSETH as follows :-

In pursuénce of the said agreement and in consideration of the
said sum of Rs.1,50_,‘0.0‘0'/ - (Rupees One Lakh Fifty Thousand) only
paid by tk;é Purchaser to the Vendor at or before the execution of
these presents the receipt whereof the vendor doth hereby as

well as by the receipt and memo hereunder written, admit and

798



acknowledge and of and from the payment of the same and
every part thereof forever release, discharges and acquit the
purchaser and the said vacant land with the standing crops
thereon, the vendor doth hereby grant, sell, transfer, convey,
assign and assure unto the purchaser the said land morefully
described in the schedule hereto and delinéated on the Map or
Plan annexed hereto aﬁd bordered RED thereon and
hereinbefore as well as hereinafter called the’ Said Property’ or
howsoever other\%rise the said property now are or is or at any
timme hereto before were or was situate, butted, bounded, called,
known, numbered, described and distinguished TOGETHER
WITH all manner of former or other rights, liberties, easements,
privileges, appendages and appurtenances whatscever belonging
to the said land with tile shed or in anywise appertaining thereto
or any part thereof usually held, used, occupied, accepted,
enjoyed, reputed or known as part or parcel of member thercof
or appurtenant thereto AND the or reversions, use trust
property, claim and demand whatsoever both at law and in
equity of the vendor into upon or in respect of the said property
or any part thereof AND all deeds, pattas, muniments, writings

and evidences of title relating to the said land or any part

799



thereof which now are or were or hereafter shall or may be in the
rcustody, power or possession of the vendor or any person or
iper}sons_. from Wh(;n'; the vendor can or may procure the same
.Lwithout' any éction or suit at law or in equity TO HAVE AND TO
fIOLD the said \land with standing crops and all and singular,
the lands, here_ditaments, misusages, benefits, rights, properties
hereby sold, conveyed, transferred, assigned and assure or
expressed or intended so to be and each and every part thereof
unto and to the use of the Purchaser absol\utely and forever, free
from all encumbrances, trusts, liens, lispendens, charges,
attachmeﬁts, claims, requisitions, acquisitions, vesting and

alignments whatsoever.

THE VENDOR DOTH HEREBY COVENANT WITH THE

PURCHASER AS FOLLOWS :

1. That notwithstanding any act, deed, matter or things
whatsoever by the Vendor or any of her predecessors or

ancestors-in-title done or executed or knowingly suffered to
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the contrary, the vendor are now lawfully ;;Td rightfully
se:iz,e‘d._,and pf)'vsses]s‘ed” of and/or otherwise well and
su%fi‘c’iently entitled to the said property with benefits and
rights 'hereby granted sold, conveyed, transferred assigned
and assured unto and to the purchaser in the manner

aforesaid.

And that notwithstanding any act, deed, matter or things
done as aforesaid, the good right, full power, absoclute
authority and indefeasible title to grant, sale, convey,
transfer, assign and assure the said land and all properties
rights and benefits hereby granted, sold, conveyed,
transferred, assigned and assured or expressed or intended
so to be unto and to the purchaser, in the manner
aforesaid, according to the true intend and meaning of this

presents.

And That the said land and all other properties, rights and
benefits hereby granted, sold, conveyed fransferred,
assigned and assured or intended so to be and each of
them are now free from all encumbrances, demands,

claims, charges, liens, attachments, vesting, leascs,

N vy
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lispendens, uses, debutters or trust made or suffer by the
vendor or any person or persons. having or lawfully
claiming any estate or interest in the said land from under

or in trust for the vendor.

And That the vendor have at or before the execution of this
conveyance, delivered vacant and peaceful possession of
the entirely of the said land to the Purchaser along with
standing crops thereon and the vendor has no claim of any

nature whatsoever against the purchaser.

And That the Purchaser shall and may, from time to time
énd at all times hereafter, peacefully and quietly, enter
into, ‘hc')ld, possess, use and enjoy the said land with
building and every part thereof and receive the rents,
issues and profits thereof and all other benefit rights and
properties hereby granted ,sold, conveyed, transferred,
assigned and assured or expressed or intended so to be,
unto and to the Purchaser without any lawful hindrance,
eviction, interruption, disturbance, claim or demand
whatsoever from or by the vendor or any per son or

persons lawfully or equitably claiming any right or

802



equitably claiming any right or estate therein from under or

"~ in trust from the Vendor.

And That free and clear and freely and clearly and
absclutely acquitted, exonerated, released and forever
discharged or otherwise by and at the cost of the said
expenses of the vendor well and sufficiently entitled saved
énd indemnified of from and against all charges, liens,
debts, attachments and encumbrances whatsoever suffered
or created by the vendor or any of their predecessors in
title or any person lawfully or equitably claiming as

aforesaid.

And That the vendor shall indemnify and keep the
Purchaser absolutely discharged, saved, harmless and kept
indemnified against all encumbrances, liens, vesting,
attachments, lispendens, uses, debutters, trusts, claim
and demand of any and every nature whatsoever by or
against the vendor or any person lawfully of equitably or
rightfully claming as aforesaid in respect of the said land or

any part thereof.
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AND ALSO THAT the vendor and all persons having or

lawfully, rightfully or equitably claming any estate or
interest in the said land or any part thereof from under or
in trust for the vendor shall and will from time to time and
at all times hereafter, at the request and costs of the
Purchaser, do and execute and cause to be done and
executed all such acts, deeds, matters, or things
whatsoever for further better or more perfectly assuring the
said land and every part thereof and other benefits and
rights, hereby granted, sold conveyed, transferred,
assigned and assured unto and to the purchascr in the

manner aforesaid, as shall or may be reasonably required.

AND ALSO THAT the vendor have not at any time
heretofore done or executed or knowingly suifered or been
party or privy to any act, deed, matter or thing whereby the
said land and other benefit and rights, hercby granted,
sold, conveyed, transferred, assigned assured or expressed
or intended so to be or any part thereof can or may be

impeached, encumbered or affected in title.
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ALL THAT piece and Parcel of land measuring 4 Cottahs
together with _100 Sq.ft. RT Shed Structure standing thereon out
of 16 Cottahs in LOT “D” Plot No. 11 & 12 lying and situated at
Mouza-Atghara, J.L. No. 5. District Col}ectorates Touzi No. 39,
Parganei—Kahkata, appertaining to R.S. Khatian No. 73,
comprising part of R.S. Dag No. 156 & 157,1 P.S. Sonarpur, now
within the local limits of the Atghara Anchal I;énchyat, m the
District' of South 24-Parganas, showﬁ and delineated by RED
border line in site plan annexed hereto which is to be treated as
part and parcel of THIS INDENTURE including freely egrees and
ingress over the common passage and all sorts of the easement
rights attached along with Electric Line, Water connection,
Telephone/ Cable, and ali facilities provided by kEEE=8. hereto

butted and bounded by ;

ON THE NORTH : 20 ft. wide Kancha Road ;
ON THE SCUTH : Others Plot ;

THE EAST : 20 ft. wide Kancha Road ;

ON THE WEST : Block B-10.
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IN WITNESS. WHERE OF the parties hereto have hereunto set

and subscribe thei_r respective hands and seals on the day,
month and the year first above written.
SIGNED SEALED AND DELEVERED
in the presence of :-
WITNESSES :-
1. Sapwman newew

b i

\7\/\/\ pﬂ\“(,k w
Loy~ 27

2. B /
. y ot - ™
¢ . SIGNATURE OF THE VENDOR

WD G2
Gl =
SIGNATURE OF THE PURCHASER
Drafted by :

< ovmlion N’GW\W\/[&D%,

SANKAR NASKAR f qﬂ) .
Advocate Sl(eqs\\ 9

i Alipore Police Court,
'z Kolkata - 700027.
Enrollment No.F/695/1999

Printed by :
B M »
Seema Nath

I Alipore Police Court,
Kolkata - 700027.
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MEMO OF CONSIDERATION

RECEIVEDa sum of Rsl,S0,000/ - ‘;_‘:R(Rupees One ;Lakh, Fifty

,..rrThous‘and) only as full cand - fmal consideration:- agamst the

i"prOperty descrlbed in the Schedule written herein above from the
within named Purchaser, in the following manner:-

MEMO

Date Cash Amount
15.04.2017 By Cash Rs.1,50,000/-
TOTAL Rs.1,50,000/-
(Rupees One Lakh Fifty Thousand Only)

WITNESSES :

S&MKCNL NraSUo-
Ag\/c)hlg’(
AW\?W Dowce Lo
Lo\, ~ ’),'}
2. YAz = W,w@ &9@“/

'\'\@W\@S\ SEE éIGNATURE OF THE VENDOR

@RLY{ - U\L
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i Thﬁmb 1%t finger Middle Finger Ring Finger Small Finger
left
hand
PHOTO
' right
3 hand
% Name .....cocooovvecreeenn.
’ Signature .l
15‘ finger Middle Finger Ring Finger Small Finger
. . ,
Name‘bﬁ BR... BT H.

Jigfinger Middle Finger Ring Finger Small Finge)
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Directorate of Registration & Stamp Revenue 350 3/ R
e-Challan

GRN: 19-201718-003452554-2
GRN Date: 14/07/2017 15:12:37

o Payment Mode  Counter Payment
Bank: “Centtral Bank of India
BRN Date: 17/67/2017 00:00:00

Ngme :
Contact No. .

E-mail :

Address :

Applicant Name :
Office Name :

Office Address :
Status of Depositor :

Purpose of payment /

R

16040001017608/1/2017  Propesty.H : 111520
2 1604000101 7808/1/2017  RIORef, L2 5.0030-03-104-001 16 20546

Total 134066
In Words Rupees One Lakh Thirty Four Thousand Sixty Six only

Page 1 of 1
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Government of West Bengal.
Directorate of Registration & Stamp Revenue

e-Assessment Slip

1604-0001017608/2017
13/07/2017 4:53:06 PM

'D S R - lV SOUTH 24 PARGANAS DlStFICt South 24|
-Parganas ;

Applicant Name, TSANKAR NASKAR
Address & Other Details |ALIPORE POLICE COURT,Thana : Alipore, District : South 24-Parganas, WEST BENGAL
PIN - 700027, Mobile No : 9007423437 Status Advocate

, KE& Q i DR MW' AR ; : 2 4 , .
{0101] Sale Sale Document : [4 308] Other than lmmovable Property, Agreement
_ [No of Agreement : 2] .

lRem’arks' B I . ' _1

Land Details :
District: South 24-Parganas, P.S:

L1 |RS-156  |RS-73  |Bastu  |Bastu "2 Katha

50,000/- 10,99,999/- |\ Width of Approach
. . ) ] ] i . Road: 20 Ft.,
L2 |RS-157 RS-73 Bastu Bastu 2 Katha 50,000/~ 10,99,999/-|Width-of Approach |
\ L i Road: 20 Ft., !
TOTAL : , 6.6Dec|  1,00,000 /-] * 21,99,998 /- o
| Grand Total : 6.6Dec| 1,00,000/- ' - 21,299,998 /- -

Structure Details :

On Land L1 Structure Type: Structure

Dt : A ,
100 Sqg Ft. 50,000/~ |  50,000/-

Floor No: 1, Area of floor : 100 Sq Ft.,Residential Use, Cemented Floor, Age ¢# Structure: OYear, Roof Type: Tm‘
Shed, Extent of Completion: Complete

] Total:]  100sqft  |50,000 /- 50,000 /-

Query Number :- 1604-0001017608/2017 Generated from Registration offices . . e AS-10f3
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<

Major Information of the Deed

11-1604-03903/2017
1604-0001017608/2017
13/07/2017 4:53:06 PM

DSR. - IV SOUTH 24-PARGANAS, District
South 24-Parganas

SANKAR NASKAR
ALIPORE POLICE COURT, Thana Allpore District : Sou h 24- Parganas WEST

Applicant Name, Address

& Other Details

[4308] Other than immovable Property,
Agreement [No ot Agreement 2]

G

Rs 1, 12 520/- (Artlcle 23)

[ Remarks J

'+ Land Details :
* Dlstrlct South 24- Parganas P.S:- Sonarpur Gram Panchayat KHEYADAHA i1, Mouza' Atghara

Rs, 2_2,54/- (Article:A(1), E, M(b), H)

RS-73 2 Katha 50,000/  10,99,999)-|Width of Approach |

. | __ ) | Road: 20 Ft, |

L2 |RS-157  |RS-73  |Bastu  |Bastu 2 Katha 50,000/-]  0,99,999/-|Width of Approach |

, | B . o Road: 20 Ft., t
TOTAL 6.6Dec|  1,00,000 /- 21,99,998 /- |

Grand Total : 6.6Dec| 1,00,000/-  21,99,998 /- t

Structure Detalls : '

S1 Ontandli |  100SqFt 50,000/- 50,000/~ | Structure Type: Structure

Floor No: 1, Area of floor : 100 Sq Ft.,Residential Use, Cemented Floor, Age of Structure: OYear, Roof Type: Tm\
Shed, Extent of Completion: Complete .

|

i

i

1

- bt ‘
{

i

]

[ Total:] _ 100sqft  |50,000/-  |50,000 /-

Seller Details :

1 |Mr CHITTARANJAN JANA )
Son of Late SUPHAL CHANDRA JANA 66, Pr Golam Hossain Shah Road, P.O:- +wADAVPUR, P.S:- Jadavpur,

| District:-South 24-Parganas, West Bengal, India, PIN - 700032 Sex: Male, By Caste! Hindu, Occupation: Business,

o5 Citizen of: India, PAN No.:: AQPXJ4689M, Status :Individual, Executed by: Attorney, Executed by: Attarney

24/07/2017 Query No:-16040001017608 / 2017 Deed o :1 - 160403903 / 20;| 7, Document IS g[gﬁtilly sighed.
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Mr SANJIB KUMAR
MONDAL

Son of W@ DEBEN CHANDRA
MONDAL ’
1Executed by: Self, Date of
Execution; 21/07/2017

. Admitted by: Self, Date of
Admission: 21/07/2017 ,Place : |
Office

S0 b e

o

.

2110712047 Lm 21/07/20°7
2110712017

| Son of Late DEBEN CHANDRA MONDAL Sex: Male, By Caste: Hindu, Occupation: Business, Citizen
. loft India, PAN No.:: AXQPM8964), Status :Individual, Executed by: Self Date of Execution:
|21/07/2017

, Admitted by: Self, Date of Admission: 21/07/2017 ,Place : Office

< Attorney Details :

o

Mr SAMAR GHOSH .
{Presentant)

Son of Late NANI GOPAL
GHOSH

|Date of Execution -
21/07/2017, , Admitted by:
Self, Date of Admission:
21/07/2017, Place of
‘|Admission of Execution: Office

Jul 21 2017 12:49PM LT : 21/07/2617
21/0712047 I

13 66 Pr Golam Hossain Shah Road P.0O:- JADAVPUR, P.S:- Jadavpur Dlstrwt -South 24- Parganas
West Bengal, India, PIN - 700032, Sex: Male, By Caste: Hindu, Occupation: Business, Citizen of: India, ,
PAN No.:: AQVPGB730A Status : Attorney, Attorney of Mr CHITTARANJAN JANA

Ideﬁtifir Details :

Mr SANKAR NASKAR
{Son of Late PANNA LAL NASKAR '
ALIPORE POLICE COURT, P.O:- ALIPORE, P.S:- Alipore, District:-South 24-Parganas, West Bergal, india, PIN -

11700027, Sex: Male, By Caste: Hindu, Occupation: Advocate, Citizen of: India, , Identifier Of Mr SANJIB KUMAR
|MONDAL, Mr SAMAR GHOSH

21/07/2017

Saﬂmﬂzv Nays?

24/07/2017 Query No 16040001017'608 12017 Deed No :I - 160403903 1201 7 Document is dlgltally sugned
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From

Mr CHITTARANJAN
JANA

To. with area (Name-Area)
Mr-SANJIB KUMAR MONDAL-3.3 Dec

To. with area (Name-Area)
Mr SANJIB KUMAR MONDAL-3.3 Dec

From
"Mr-CHITTARANJAN

SI.No| From ‘ To wrth area (Name-Area) ﬂ
4 Mr CHITTARANJAN Mr SANJIB KUMAR MONDAL-100.000000Q0 Sq Ft J
JANA

Endorsement For Deed Number : | - 160403903 / 2017

Admrssrb e under rule 21 of West Bengal Regrstratron Rule 1962 duly ‘stamped under schedule 1A, Article number 23
of Indran Stamp Act 1899

Presented for registration at 12:47 hrs on 21 07 2017, at the Office of the D S. R - !V SOUTH 24-PARGANAS by Mr |

SAMAR GHOSH ,.

Certrﬁed that the market value of thrs prOperty whrch is the subject matter of the deed hau been assessed at Rs
22 49 998/-

Executron is admrtted on 21/07/2017 by Mr SANJIB KUMAR MONDAL Son ofm DEBEN CHANDRA MONDAL,

182A/2, Road: Picnic Garden Road, , P.O: TILJALA, Thana: Kasba, , South 24-Parganas, WEST BENGAL, india, PIN -
700039, by caste Hindu, by Profession Business

Indetified by Mr SANKAR NASKAR, , , Son of Late PANNA LAL NASKAR, ALIPORE FQLICE COURT, P.O: ALIPORE,
Thana Alipore, , South 24-Parganas, WEST BENGAL, lndra PIN - 700027, by caste Hsndu by professron Advocate

Executron by Mr SAMAR GHOSH, , Son of Late NANI GOPAL GHOSH, 686, Road: Pr Golam Hossain Shah Road, ,-
P.O: JADAVPUR, Thana: Jadavpur, , South 24-Parganas, WEST BENGAL, India, PIN - 700032, by caste Hindu, by
profession Business as the constituted attorney of Mr CHITTARANJAN JANA. 66, Road: Pr Golam Hossain Shah

Road, , P.O: JADAVPUR, Thana: Jadavpur, , South 24-Parganas, WEST BENGAL, India, PIN - 700032 is admitted by
him

Indetified by Mr SANKAR NASKAR, , , Son of Late PANNA LAL NASKAR, ALIPORE PCLICE COURT, P.O: ALIPORE,
.Thana Ahpore, , South 24- Parganas WEST BE’\IGAL Indra PIN 700027 by caste Hindu, by profession Advocate

A ofihess e
Certified that requrred Registration Fees payable for thrs document is Rs 22,548/~ { A(1) = Rs 22,500/- E = Rs 14/- ,H =
Rs 28/- M(b) = Rs 4/- ) and Registration Fees paid by Cash Rs 0/-, by onhne Rs 22,548/-

Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Online oh 17/07/2017 12:00AM with Govt. Ref. No: 192017180034525542 on 14-07-20.17, Amount Rs: 22 546/-

Bank: Central Bank of India ({ CBIN0280107), Ref. No. CBIi1707170034901 on 17-07-20:7, Head of Account 0030-03-
104-001-18

24/07/20‘!7 Query No:-16040001017608 / 2017 Deed No :| - 160403303 / 2017 Document is dlgrtarl) signed.

Pana 2R nf 2R
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Certlfed that reqUIred Stamp Duty payable for this document is Rs 1,12,520/- and Stamp Duty pald by Stamp Rs
. 1,000/, by online = Rs 1,11,520/-

Descnption of Stamp

1. Stamp: Type: impressed, Serial no 11470, Amount: Rs.1,000/-, Date of Purchase; 21/06/2017, Vendor name:
Subhankar Das

Description of Online Payment using Government Receipt Portal System (GRIPS), Finz.: ce Department, Govt. of WB
Onlineon 17/07/2017 12:00AM with Govt. Ref. No: 192017180034525542 on 14-07-27 7, Amount Rs: 1,11,520/-

Bank: Central Bank of India { CBIN0280107), Ref. No. CBI1707170034901 on 17-07-20 , 7, Head of Account 0030-02-
103-003-02

4

A(UM'& N @hmﬁ wi:co\

ABHISEK BANERJEE
DISTRICT SUB-REGISTRAR

OFFICE OF THE D.S.R. - IV SOUTH 24-
PARGANAS

South 24-Parganas, West Bengal

24/07,2017 Query No:-16040001017608 /2017 Deed No :| - 160403903 12017, Document is digiteisy sigiied.

Dana 27 af 2R
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1 [Mr CHITTARANJAN JANA
Son of Late SUPHAL CHANDRA JANAG6, Pr Golam Hossain
Shah Road, P.O:- JADAVPUR, P.S:- Jadavpur, District:-South 24-
Parganas, West Bengal, India, PIN - 700032
Seéx: Male, By Caste: Hindu, Occupation: Business, Citizen of:
India, PAN No.:: AQPXJ4689M, Status :Individual, Executed by:
Attorney

Individual

816

Mr SANJIB KUMAR MONDAL
Son of e DEBEN CHANDRA MONDAL182A/2, Picnic Garden
Road, P.O:- TILJALA, P.S:- Kasba, District:-South 24-Parganas,
West Bengal, India, PIN - 700039

Sex: Male, By Caste: Hindu, Occupation: Business, Citizen of:
India, PAN No.:: AXQPM8964J, Status :Individual, Executed by:
Self

, 10 be Admitted by: Self

Individual

Executed by: Self
, To be Admitted by: Self

Son of Late NAN! GOPAL GHOSH®66, Pr Golam Hossain Shah Road, P.O:-

JADAVPUR, P.S:- Jadavpur, District:-South 24-Parganas, West Bengal, Ihdia,
PIN - 700032
'Sex: Male, By Caste: Hindu, Occupation: Business, Citizen of: India, , PAN No.::
AQVPGBT730A

Identifier Details :

Mr SANKAR NASKAR
.Son of Late PANNA LAL NASKAR

MONDAL, Mr SAMAR GHOSH

ALIPORE POLICE COURT, P.O:- ALIPORE, P.S:- Alipore, District:-South 24-Parganas, West Bengal, India, PIN -
700027, Sex: Male, By Caste: Hindu, Occupation: Advocate, Citizen of: India, , Identifier Of Mr SANJIB KUMAR

N

Query Number :- 1604-0001017608/2017 Generated from Registration offices. . __
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To. wnth area (‘éame-Area)

Mr CHITTARANJAN. Mr SANJ!D KUMAR MONDAL-3.3 DeC
JANA

SLNoI From - . To. with area (Name-Area)
Mr SANJIB KUMAR MONDAL-3.3 Dec

To. WIth area (\lame-Area)

1 | MrCHITTARANJAN Mr SANJIB KUMAR MONDAL-100.00000000 Sq Ft |
JanNA |
Note: )

1. If the given information are found incorrect, then the assessment made stands invaiic.

2, Query is valid for 30 days (i.e. upto 12/08/2017) for e-Payment. Assessed market value & Query is valid for
44 days (i.e. upto 26/08/2017) for registration.

3. Standard User charge of Rs. 24G/-{Rupees Two hundred fourty) only includes all taxes per document upto
17 (seventeen) pages and Rs 7/- (Rupees seven) only for each additional page will be applicable.

4, e-Payment of Stamp Duty and Registration Fees can be made if Stamp Cuaty or Reglstratlon Fees payable
is more than Rs. 5000/-.

5. e-Payment is compulsory if Stamp Duty payable is more than Rs.10, 000' T F<eg|strat|on Fees payable is
more than 5,000/- or both w.e.f 2nd May 2017.

€. Web-based e-Assessment report is provisional one and subjecied to final werification by the concerned
Registering: Officer.

7. Quoting of PAN of Seller and Buyer is a must when the marketwalue of thi2 proper’(y exceeds Rs. 10 lac
(Income Tax Act, 1961). If the party concerned does not haye AN, heighe has to submit a declaration in
form no. 60 together with all particulars as required T

8. Rs 50/- (Rupees fifty) only will be charged from the Applicant for issuing 07 this e-Assessment &!p if the
property urider transaction situates in Municipality/Municipa! Corporation/Notified Area.

9. Mutation fees are also collected if stamp duty and registration fees are paid electre.ically i.e. through
GRIPS. if those are not paid through GRIPS then mutation fee are required to be paid at the (,Oﬂn,Cf'ned
BLLRO office.

Query Number :- 1604-0001017608/2017 Generated from Registration offices AS-30of3
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;_ ctor’s Name |, : monpar SANJIBKUMAR
: TG AG g

{ DEBEN

‘Baw

{Address.:  182A/2 PICNIC GARDEN ROAD

Bamr:  Srd/: Palz mdw tare

Fascimile Signature
Electoral Beglstration. Officer

K AfFsre Pramme Row Tow

lace. - CALCUTTA

:9.3.1995

For BALLYGUNGE Assembly Constituency |
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“; ‘Certificate of Registration under section 60 and Rule 69. | z&
Registered in Book - |
- Voiume number 1604-2017, Page from 105561 to 105588
being No 160403903 for the year 2017.

Digitally signed by PRADIPTA KISHORE
GUHA

Date: 2017.07.24 17:36:59 +5:5:30

,@\R /VJ“M/ l. Reason: Digitai Sigr)f.ing of Dasd.

t

(Pradipta Kishore Guha) 24-07-2017 17:36:58
DISTRICT SUB-REGISTRAR

OFFICE OF THE D.S.R. - IV SOUTH 24-PARGAN
West Bengal.

Gl itasie e oY

i

e
"

24/07/2017 Query No:-16040001017608 / 2017 Deed No :I. - 180403903 / 2017, Document is digitaily. si@‘nedé:f
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